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SuP •• , of IrGII ore to U.8 .S.B. 

*391. SHBI CHINTAMANI PAN 1-
GRAHl: Will the Minister of COM-
MERCE be pleased to state: 

(8) whether India bas supplied 3 
lakh tonnes Of iron ore to USSR 
against a trial order placed by them; 

(b) whether the ore supplied has 
been found suitable to their require-
ment; 

(c) whether fresh orders for supply 
of ore have been received from that 
country; and 

(d) if so, the details thereof? 

THE l~INISTER OF COM,MERCE 
AND Sl~EEL AND MINES (SHRI 
PRJ\NAB MUKHERJEE): (a) Against 
the contract concluded with USSR in 
February, 1980, for su.pply of 2 million 
tonnes 01 iron ore to that country dur-
in·g Marcil-December 1980, a quantity 
of 1.52 million tonnes has been deli-
vered upto November, 1980. The bal-
ance quuntity is expected to be ship-
ped durIng the current month. 

(b) Yes, Sir. 

(c) a~d (d). This matter has yet to 
be discussed v.,ith them. 

Excise dut, on dye maaulacttlrln, 
VllIt. 

*392. SHRI AMARSINH MTHA-
W A: Will the .Minister of FINANCE 
be pleased to state: 

(a) whether any representations 
have been reeeiveci :from the D7e-stu1! 
manufacturing Association in the mat. 

ter Of excise duty required to be paid 
by dye manufacturing units in Gujarat 
from April, 1978 retrospectively; 

(b) if so, what action bas been 
taken in the matter; and 

(c) whether similar claim bas been 
made by G'overnment in respect of 
dye manufacturin, units in other 
States? 

THE MINISTER OF STATE IN THE 
MINSTRY OF FINANCE (SHRI SA W-
AISINGH SISODIA): (8) Yes, Sir. 

(b) The matter was eX81nined by the 
Government and a clarification has 
since been issued to Collectors of Cen-
tral Excise. 

(c) No, Sir. 

Employment of ex.servicemen In 
Public UndertakiDp 

*393. SHRI MADHA VRAO SCIN-
DIA : Will the Minister of TOURlSM 
AND CIVIL AVIATION be pleased to 
state: 

(a) w'hether any directions have been 
issued to the public undertakings un-
der his Ministry and private emplo-
yers in the hotel and tourism indus-
tries to provide employment on prio-
rity to ex-servicemen, especially tho.se 
relieved from Short Service Conmus-
sions; 

(b) if so, the details in this regard; 
and 

(c) the number of such ex-service-
men who have been provided suitable 
jobs in the public sector undertakings 
and in private industry under the 
charge of his Ministry? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. SHAR-
M'A): (a) Necessary instructions in 
this regard have been issued to the 
Public Undertakings under the ad-
ministrative control ot Ministry of 
Tourism and Civil Aviation. As far 
as private Employers in Hotel and 
Tourism industries are concerned, 
the Ministry has no control over re-
recruitments mad. by them. 
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. (b) The reservation of posts in 
.roup 'C' and D posts· for the ex-ser-
vicemen and those killed in action 
are as follows: 

(i) Group C {i.e. posts carryin, % Reser .. 
a pay flf scale of pay with a vation 
maxim 1m ·)f over R,. ~90/~ --
but le1s than Rs. goo/- J 71 

(ii) Gl·OUp D (i.e. posts carryinc 
a pay (If scale of pay wit:l a 
ml"(imu.n of which iJ 
Rs. 29o/~ or les';) 27. 1/ 2 

(c) As on 31 .. 3-1980, employment 
has been provided to 307 Ex-service-
men in ITDC as under:-

(i) Ex-Service Oftlcers 17 

(ii) Ex-Service non-Officers: 

Group C 22-4 

Group D 66 -_----_ 
296 -_ . ._--_ 

Grand total 387 

Information pertaiJ'linl to Air India, 
Hotel Corporation of India, Indian 
Airlines and International Airport 
Authority of India is being collected 
and would be laid on the table of 
the house. 
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3533. SHRI BHEEKHABHAI: Will 
the Minister of FINANCE be pleased 
to state: 

(a) the number of ofticial Cultur-
al, Economic and political deleeations 
sent abroad during the last three 
years; 

(b) the number and names of the 
persona included in above delega-
tions from amonlst Scheduled Castes 
and Scheduled Tribes; 

(c) whether it is a fact that in 
U.N.O. delelation the members from 
Scheduled Castes and Scheduled 
Tribes were never included; and 

(d) it so, tke reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SH'RI SAWAISINGH SISODIA): (a) 
to (d). The information is being col-
lected and will be laid on the Table 
of the House as early as possible. 

Chit Fu.. eo_»aales 
3534. SHRI NIHAL SINGH: Will 

the Minister of FINANCE be plea-
sed to state State-wise names of Chit 
Fund Companies registered and re-
newed registration after 19751 

THE MINISTER OF FINANCE 
(-SHRI R. VENKATARAMAN): The 
lnformation is being collected and 
will be laid on the Table of the 
House. . 




